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KANNUR DISTRICT

NOTIFICATION
Ref. No. D-1232/20109. 24th June 2020.

It is hereby brought to notice that the unclaimed
property shown in the schedule below has been produced
in this Court by Sub Inspector of Police, Kannur Town
for disposal. Persons who have claims over the property
mentioned in the schedule may appear before the
undersigned within 6 (Six) months from the date of
publication of this notification along with respective
claims. If no claimants turn up within the stipulated time,
the property will be forfeited to the Government and
disposed off under the provisions contained in section
457 of CrPc and as per rules in force.

SCHEDULE OF PROPERTY

Currency notes for a total sum of I 1,25,750 (Rupees
One Lakh Twenty Five Thousand Seven Hundred and
Fifty only)

Office of the Sub Collector &
Sub Divisional Magistrate,
Taliparamba.

ILAKKIYA, S., IAS
Sub Collector &

Sub Divisional Magistrate.



